CENTRAL ADMINISTRATIVE TRIBUNAL
JAIPUR BENCH, JAIPUR

' ORDERS QF THE BENCH

Date Of Order: 1.1. 09 2012

OA No. 632/2012°

Mr., S. Shrivastava' counsel for applicants.
Heard Iearned counsel for the-applicants.

Although by way of filing the present OA the
appllcants have challenged the order dated 08.08.2012
(Annexure A/1) by whlch the benefits of M.A.C.P. granted
| to the appllcants have been withdrawn. Further vide
., annexure A/2 Ietter dated 04.09.2012 addressed to the
appllcants “the appllcants were called upon to’ submlt
their representatlon(s), lf any, within a period’ ‘of one
week It is. stated at the bar that the appllcants have
'ﬂled their representatlon(s) pursuant to this letter dated
04.009. 2012 (Annexure A/2), which is pendlvng for
| consideration before the respondents. In view oﬁ this, it
is -expected from the respondents to decide the
representatlon(s) of the appllcants in accordance with the
provrsnons of Iaw by passmg a reasoned and speaklng
order. However, t_|l| the disposal of the representatlon(s)
of the applicants‘,:f""’it is expected from the respondents

that no recovery $hall be made effective.

2. " In vievv of the above observations the

Original Apphcatlon stands disposed of with no order as

to costs. ( . g
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